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Dr. ARIJI'T PASAYAT, J.

1. Leave granted.

2. Chal l enge in this appeal is to the order passed by a

| earned Single Judge of the Bonbay H gh Court allow ng the
appeal filed by the respondents. The appeal was filed by the
respondents chal |l enging the order passed by | earned

Addi tional Chief Judge of Small Causes Court dated 31.3.2000

in Minicipal Appeal No. 19 of 2000 under Section 217 of the
Munbai Muni ci pal Corporation Act, 1888 (in short the \021Act\022).
In the appeal, the order of assessnent passed by the present
appel  ants was under chal |l enge. The order of the respondents
related to refusal to entertain the conplaint of the respondents
and confirmati on of rateabl e value.

3. Though many points were urged in support of 'the appeal
the main plank of the argunent of |earned counsel for the
appel l ants was that the High Court has not applied its mind to
various points urged and after noting the subnissions came to
abrupt conclusions. |In other words it is submitted the
judgrment is practically non-reasoned.

4, Learned counsel for the respondents on the other hand
sai d that though el aborate anal ysis have not been made, yet

t he concl usi ons have been arrived at after noting the
submi ssi ons.

5. It is to be noted that various contentious pleas were
rai sed in the appeal. The Hi gh Court ought to have anal ysed
the factual position in the background of principles of |aw

i nvol ved and then to decide the appeal. That has not been
done.

6. It is to be noted that after naking detailed reference to
the argunents and contentions raised, abrupt concl usions

were arrived at by the High Court. That is not a proper way to
di spose of the first appeal

7. In the circunmstances w thout expressing any opinion on
the nerits of the case, we set aside the inpugned judgnent of
the Hi gh Court and remit the natter to it for fresh
consideration on nerit in accordance with | aw

8. The appeal is allowed to the aforesaid extent w thout any
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as to costs.




